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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 589/2024
In the matter of:

Mohd. Danish

......Applicant

Versus

Govt. of NCT of Delhi
......Respondent

ACTION TAKEN REPORT ON BEHALF OF DELHI POLLUTON
CONTROL COMMITTEE IN COMPLIANCE TO THE ORDER
DATED 09.07.2024.

1.

2.

I, M.S. Rawat, Sr. Environmental Engineer, Delhi Pollution ControlCommittee, 3rd Floor, Block-1, DMRC IT Park, Shastri Park, Delhi- 110053,
do hereby solemnly affirm and state as under:

That, I am working as Sr. Environmental Engineer, Delhi Pollution ControlCommittee and am conversant with the facts of the present case on the basis
of record maintained by Delhi Pollution Control Committee in its ordinary
course.

That this Hon'ble Tribunal took up the above-referred matter on 09.07.2024
on the basis of a letter petition by Mohd. Danish raising the grievance
regarding the illegal extraction of groundwater for the construction of a house
at D-23, Gali No. 16, Chauhan Banger, Main Road, Brahampuri, Delhi. This
Hon'ble Tribunal constituted a Joint Committee comprising the DM (North-
East) and the DPCC, and DPCC was designated as the nodal agency.

3. That, in compliance with the order dated 09.07.2024, a joint inspection was
carried out on 06.09.2024 by the officials of DPCC and SDM (Seelampur) at
the premise and following observations were made:

NOTAR a) Plot owner (Munnavar Ali) was present at the site/premise.
A. C. TIWAR]b) Plot D/23, is sub-divided into 4 parts and owners are different. AllDELHI

Regn. No. 2162
GOVT.  OF

are brothers.

ND One number of borewell found at the corner plot i.e. D-23/4.
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